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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Execution Application No. 04/2024
In Original Application No. 512/2018
WITH M.A. No. 09/2024
In Original Application No. 512/2018

Shailesh Singh S/o Mr. Babu Singh Applicant
Versus

State of UP & Ors. Respondent(s)

Bharat Banavalikar Applicant in EA

REPLY ON BEHALF OF CHHATTISGARH ENVIRONMENT
CONSERVATION BOARD

1. At the outset, it is submitted that the present reply is being filed on behalf
of the Chhattisgarh Environment Conservation Board (hereinafter referred
to as “CECB”).

2. The captioned matter was listed before the Hon’ble National Green
Tribunal (NGT), Principal Bench, New Delhi, on 16.05.2024. During the
proceedings, an order was issued directing the States and Union
Territories (UTs) whose responses were pending regarding E-waste
management to submit their replies within two weeks. These replies were
to be sent in advance to the Counsel for the Central Pollution Control
Board (CPCB). Furthermore, the Counsel for CPCB was instructed to
compile the received information into a tabulated format and present it
before the Tribunal, indicating the compliance status of each State and
UT.

SUBMISSIONS ON BEHALF OF CECB:

3. In compliance with the directions contained in the Order dated
16.05.2024 issued by the Hon’ble NGT, the CECB has undertaken all
necessary measures and formulated a comprehensive Action Plan for the

Enforcement of E-waste Rules. Subsequently, in adherence to the Order,
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the CECB sent a letter dated 01.07.2024 to Shri Tarun Darbari, WM III
Division, CPCB, enclosing the Action Plan for the Enforcement of E-waste

Rules as stipulated under the E-Waste (Management) Rules, 2022.

A true copy of the letter dated 01.07.2024 to Shri Tarun Darbari, WM
IIT Division, CPCB in compliance with the order in O.A. No. 512/2019,
along with the detailed Action Plan for Enforcement of E-waste Rules

under the E-Waste (Management) Rules, 2022, is marked and annexed

herewith as ANNEXURE R-1.

4. The letter dated 01.07.2024 to the CPCB comprises the following detailed

information:

A. Part I: Action Plan for Enforcement of E-Waste Rules (Time
Period October 2023 to March 31, 2024): It outlines several

challenges and activities concerning:

a) Inventorization of e-waste generation;

b) Identification of Producers who have not registered at the
EPR Portal;

c) Verification of facilities of recyclers for their infrastructure
and records;

d) Checking informal trading, dismantling, and recycling of
waste;

e) Facilitating the collection and disposal of e-waste;

f) Governance framework for monitoring compliance;

g) Capacity building at district/State/PCB levels;

h) Formulating and executing an IEC Plan;

i) Strengthening the system of enforcement.

B. In respect of the abovementioned points, the following submissions

are made by CECB:

a) The CECB conducted an Inventorization of E-Waste on

12.05.2016 by M/S IRG South Asia Pvt. Ltd, New Delhi and



submitted the report to CPCB. As per the annual report
estimated e-waste quantity in the year 2022-2023 in
Chattisgarh is 242.76 MT/Year.

b) The CECB identified 13 EPR Portals in the State of
Chhattisgarh.

c) The CECB identified two recyclers and dismantlers, and all
recyclers are inspected regularly.

d) The CECB continuously monitors informal trading of e-
waste.

e) CECB has issued authorization to 2 Recyclers/Dismantler
and 1 collection centre closed.

f) A workshop on "Awareness on Environment Hazard of E-
waste" was conducted from 17.09.2018 to 20.09.2018, and a
one-day training program related to e-waste and the
implementation of the District Environmental Plan was held.

g) The compliance status of the E-waste Management Rules
2016 was submitted to CPCB on 11.03.2024. An annual
report is regularly submitted to CPCB.

C. Part II: Compliance with Hon’ble NGT Order dated 15.01.2021:
This order required all State PCBs/PCCs to identify hotspots in
collaboration with District Administration and ensure safe disposal
at the nearest Treatment, Storage, and Disposal Facilities (TSDFs).
The CECB reported that no e-waste hotspots were identified in
Chhattisgarh.

D. Part III: Compliance with directions dated 06.09.2022: The

following directions were given;

a) To Setting up a robust legal mechanism for surveillance of
illegal /informal processing of e-waste;
b) To Carry out random inspections for auditing e-waste

dismantling and recycling units;
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c) To Carry out Monitoring compliance of EPR Authorization
Producers;

d) To Implementing the Action Plan issued in OA No. 512 of
2018 by the Hon’ble NGT (PB) for enforcement of E-Waste
(Management) Rules, 2016;

e) To Conduct awareness programs for stakeholders.

E. In respect of the abovementioned points, the following submissions

are made by CECB:

a) Regular inspections are being conducted by CECB. No illegal
recyclers/refurbishers were found operating.

b) The CECB submits quarterly E-Waste reports to CPCB.

c) The CECB publishes advertisements in various newspapers

in vernacular languages to carry out awareness programs.

F. Compliance with Directions Dated 30.01.2024: A letter was sent
to Shri Tarun Darbari, Scientist ‘E’, WM III Division, CPCB, dated
11.03.2024, detailing actions taken in compliance with CPCB's
directions dated 06.09.2022 regarding informal e-waste activities,
verification of authorized dismantlers/recyclers, and mass
awareness drives under E-Waste (Management) Rules, 2023.
Information included in the letter:

a) An updated list of entities engaged in e-waste generation,
recycling, and refurbishing, annexed as Annexure-1.

b) A notice issued to M/s Y.P. Enterprises, beside police chowki,
Sanjay Market, Jagdalpur, vide letter no. 2124 dated
02.02.2024, to obtain registration, annexed as Annexure-2.

c) Verification details of e-waste recyclers and refurbishers,
including GPS locations, tagged photos/videos, waste
categories, installed machinery, actual production capacity,
etc., sent to the CPCB and annexed as Annexure-3.

d) Copies of advertisements published in vernacular languages,

annexed as Annexure-4.
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G. Order Dated 23.01.2023 by Hon’ble NGT in O.A. 180/2021- Mukul
Kumar v. State of Uttar Pradesh and Ors : A one-day training workshop
on the implementation of the "District Environmental Plan" was organized
by the Environment Protection Board on 20.12.2023 at the Chhattisgarh
Academy of Administration, Nimnora, Raipur. The minutes of the
workshop, along with photographs, are annexed with the letter dated
05.01.2024 sent to the Under Secretary, Chhattisgarh Government,
Housing and Environment Department, Ministry, Mahanadi Bhawan,

Nava Raipur Atal Nagar, Raipur (Chhattisgarh).

S. Hence, the present reply is being submitted for the kind perusal of this
Hon’ble Tribunal. This Hon’ble Tribunal may, therefore, take the present
reply on record and pass any appropriate order(s) that it may deem fit,

which will be complied with by CECB.

FILED BY:

’\ \
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A
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Py
Mr. ABHINAY SHARMA
Advocate for CECB

H-29, First Floor,

Jangpura Extension,

New Delhi — 110014

Mob. No.: 9899272882
Email: admin@aslpartners.in

Dated:15.07.2024
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Execution Application No. 04/2024
In Original Application No. 512/2018
WITH M.A. No. 09/2024
In Original Application No. 512/2018

Shailesh Singh S/o Mr. Babu Singh

Versus

State of UP &Ors. Respondent(s)

Bharat Banavalikar Applicant in EA

I, Mr Shitesh Kumar Verma, S/o Late Shri C.R. Verma, Aged about 53
years, Authorised Representative of Chhattisgarh Environment Conservation
Board, Paryavas Bhawan, North Block, Sector-19, Nava Raipur Atal Nagar,
District-Raipur (C.G.) do hereby solemnly affirrn and state as under:

1. That I am the Authorized Representative of Chhattisgarh Environment
Conservation Board in the present matter and am well conversant
with the facts of the present case and competent to affirm this
affidavit.

2. That I have read and understood the contents of the accompanying
Reply which has been drafted under my instructions and state that
the contents of the same are true and correct to my knowledge based
on the records maintained by me.

3. The contents of the accompanying Reply have been explained to me in
vernacular.

08 JuL 2024 DEPONENT
Chief Chemist
C,G.Erm’uaz!emO:ﬂSE'ﬁﬁm&B'E
Atz Nagar, Rapw (C.G)
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VERIFICATION

I, the Deponent above named, do hereby verify that the contents of foregoing
affidavit are true and correct to my knowledge, no part of it is false and
nothing material has been concealed therefrom.

Verified at _Raipur __ on this 08 _day of July 2024

-
Chief Chemist
C.G Environment Conservation Board

Atal Nagar, Raipur (C.G)
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gfd,
ri Tarun Darbari, Scientist’E’

WM III Division,
Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

fayg — Meeting with SPCBs/PCCs for discussion on Execution Application No

04/2024 filed in the matter of OA No. 512/2019 before the Hon'ble NGT
P.B- New Delhi(Revised).
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Format for submission of report by SPCBs/PCCs
( Note the format consists of three parts)

Part I: Action Plan for Enforcement of E-Waste Rules in the Country (Time period:
October 2023 to March 31, 2024)

S.No Challenges/Ac Stakeholder Action Status of implementation
tivities responsible
for implementation
A | Inventorization | SPCBs/PCCs SPCBs /PCCs | CECB has conducted Inventorization
of e-waste tocomplete this | of E-Waste on 12/05/2016 by M/s
generation activitywithin one year. | IRG South Asia Pvt.Ltd. New Delhi,
and submitted report to CPCB.
As per the total annual report
estimated e-waste quantity in the year
of 2022-2023 in Chhattisgarh is
242.76 MT/Year.
B | Identification | CPCB, This is a continuous | There are 13 registered at EPR portal
of Producers | Custom department, | activity  for  which | in the state of Chhattisgarh,
who have not | Ministry of | support of | ie.
registered at E- | commerce and | SPCBs/PCCs/Custom 1. 1. M/s. Akash Import,
waste EPR | Ministry of | department/ Ministry of House No. 807, Near Little Angel
Portal electronics & Commerce, Ministry of School, sundar Nagar, Raipur,

telecommunication

Electronics and
telecommunication is
required.

Chhattisgarh- 492001

2. M/s. Arham Technologies Pvt.
Ltd., Shop No. -5, Chitrakut
Complex, Jawahar Nagar, Raipur,
chhattisgarh-492001

3. M/s. New Peripherals Technology
Private Limited, Lunawat Shop
No. 14, 16, 20, 21 and 22
Millenium Plaza, Raipur, Raipur
Chhattisgarh- 492001

4. M/s. Lambent Technologies, B-

36, VIP City, Saddu, Raipur,
Chhattisgarh- 492001
5. M/s. Vinod Medical Systems|

Private Limited, B 1-2, Sai Nagar,
Near Devendra Nagar Railway|
Crossing, Raipur, Chhattisgarh —
429001

6. M/s. Lokesh Agarwal Digital Prin&
Solutions, 105, Mangli Bazar,
Pendra Road- Distt. Gaurela-|
Pendra-Marvahi (Chhattisgarh)

7. M/s Kartik International, Infront
of Lions Club, Near Kanishkal
Hotal, Station road, Near
Gurunanak Chowk, Raipur

8. Jindal power Limited, O.P.Jindal
Super Thermal Power Plant,
Tamnar, Raigarh

9. Alice Industries,C-502, Jai Laxmi

Complex, Raman Mandir Street,

Fafadih, Raipur

Datta Electrical Works, 170 Light

Industrial Area Bhilai-Durg

PS Green Tech LLP, Old Borsi,

HIG-1/265, PS Geen Tech LLP,

Near Shiv Mandir Durg

12. Reema Associate, Near

10.

11

Gov
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School, Patla Maidan ke pass|
gogaon Raipur

13. Baritech Infra Private Limited, H
No. 330/K, Church Road, Farid
Nagar, Supela, Bhilai Durg

Verification of | SPCBs/PCCs/CPCB | This is a continuous | It is being done by Regional Office,

facilities of activity. All the | Raipur/Durg-Bhilai CECB on regulan

recyclers  for registered recyclers will | basis.

their be verified per year. Total No. of Recyclers/Dismentaler

infrastructure 1. M/s Star E Processors, Village-

and records Baktara, P.O.- Godi, Tehsil -
Arang, Raipur, Distt. - Raipur
(C.G)

2. M/s ADV Metal Combine Pvt.

Ltd., Shed No. 25, Borai Industrial
Growth Centre, Rasmada, Distt.-
Durg (C.G.)

Checking  of | SPCBs/PCCs/ SPCBs/PCCs in CPCB is checking informal trading on

informal District coordination with District| continuous basic.

trading, Administration Administration has to

dismantling, carry out quarterly drive

and recycling for checking of this

of waste activity.

Facilitate SPCBs/PCCs/ State Government to | CECB has issued authorization to 2

collection and | District formulate mechanism Recyclers/Dismantler  unit  in

disposal of e- | Administration/ for collection and for | Chhattisgarh and 1 collection

waste CPCB incentivizing  setting | center closed.
up of  recycling
facilities.
Governance SPCBs/PCCs/ Monitoring to  be -
frame District ensured at city/district
work for | Administration/ and state levels for
monitoring CPCB which nodal officers
compliance (state  environmental
secretary, district
collector, CMD/
Commissioners) to be
designated.
Capacity SPCBs/PCCs/ Special workshops to 1. M/s Star E Processors, Village-
building at District educate functionaries Baktara, P.O.- Godi, Tehsil -
district/State/C | Administration in government / Arang, Raipur, Distt. - Raipur
PCB /CPCB NGOs be run over one (C.G) (Recyclers/Dismantler)
level year. Authorized Capacity :- 12000
MT/Years, Validity ; 26/02/2025
2. M/s ADV Metal Combine Pvt.
Ltd., Shed No. 25, Borai
Industrial Growth Centre,
Rasmada, Distt.- Durg (C.G.)
(Recyclers) Authorized Capacity
:- 2T/Day, Validity ; 12/06/2028
IEC plan be | SPCBs/PCCs/ State Government to |(Workshop on the theme of
firmed up District firm up IEC plan for [Awareness on Environment Hazard
and executed Administration educating public at jof E-waste” a flagship programme
/CPCB large about the system |was organissd by CECB on
of collection, |17/09/2018 to 20/09/2018 under
incentive structure Digital India Mission and Swachh
and facilities  for [Bharat, in Phase-II.
recycling. One day training program related to
The IEC Plan to be |e-waste on implementation of
executedover one [District Environmental Plan was
ear. iconducted by CECB on 20/12/2023.
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Strengthen SPCBs/PCCs/ Quarterly review of (Compliance status of E-waste
system of District violations and [Management Rule 2016 has been
enforcement Administration/ enforcement actions at jsubmitted to CECB on dated

CPCB

city/district/state  level

and quarterly reports to
be filed with CPCB.

11/03/2024. Annual report is being
submitted to CPCB on regular basis
in every year.

Part II: Compliance to Hon’ble NGT order dated 15.01.2021

S.No.

Direction given

Status of implementation

1

All the State PCBs/PCCs need to identify the hotspots
by constant vigil and to coordinate with the District
Administration at local levels to prevent damage to the
environment and public health and meaningful
enforcement of rule of law. The E-waste needs to be
shifted to the nearest TSDFs for safe disposal.
Dismantlers and recyclers may be located in the
conforming areas and provided with proper
infrastructure facilities.

There are no such hotspots in
Chhattisgarh.

We also direct the acceptance of recommendations of
the Oversight Committee for the State of UP. We
record statement of learned counsel for the State PCB
for TSDF at Amroha will be functionalby 01.03.2021.
The State PCB may ensure in setting up of TSDF and
its operationalization CPCB guidelines are duly
followed. The e-waste on the bank of River Ramganga
may be duly shifted in an environmentally sound
manner. Banks of river Ramganga should be cleaned
and no deposition of e-waste/black powder observed.

NA

DPCC may continue further efforts in coordination with
the concerned Authorities including Delhi Police and
East Delhi Municipal Corporation. It is not enough for
the DPCC to be content by simply giving directions to
other statutory authorities instead of coordinating with
them to ensure compliance. Dismantlers and recyclers
may be located in the conforming areas and provided
with proper infrastructure facilities.

NA

Part:I11: ATR on CPCB’s directions

S.No. Direction dated Compliance Status
Directions dated 06.09.2022

1. [To set up robust mechanism of surveillance For addressing [Regular inspection is being
the issue of illegal/informal processing of e-waste in their done by Regional Office. No
jurisdiction. such illegal
recyclers/refurbishers are

found operating.
2. [To carry out random inspections for auditing of authorized e- [It is being done by Regional

waste dismantling and recycling units as per transparent
procedure established for such randomized selection of Units
approved at the level of Chairman, SPCBs/PCCs for assessing
the material balance in terms of quantity of e-waste collected,
quantity of e-waste dismantled/recycled vis a vis quantity
reported so as to ascertain leakage of e-waste to informal sector,
for checking quantities of different materials produced such as
precious/semi-precious and useful metal from e-waste and co-
relating it with GST paid, for checking availability of adequate

ismantling and recycling facilities and ensuring capacity in

Office, CECB on regular
basis. Inspection date
02/03/2024
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line with guidelines of CPCB. SPCB/PCCs to ensure
transparency in selection of units for random inspection.

To carry out random monitoring and compliance of EPR
Authorisation of EPR Authorized Producers selected as per
transparent procedure established for such randomized
selection of Units approved at the level of Chairman,
SPCBs/PCCs with focus on verification of collection targets.

It is done by CECB on regular
basic

To implement Action Plan issued in the matter of OA No. 512
of 2018 in Hon'ble NGT (PB) for enforcement of E-Waste
(Management) Rules, 2016 with focus on action points related
to informal trading, dismantling, and recycling of e-waste,
Producer's systems for collection & channelization, quantity

f e-waste collected towards fulfilment of collection target
and submit reports quarterly on the outcome. Copy of Action
Plan is enclosed; and.

[E-Waste Quarterly Report
submitted to CPCB.

To carry out awareness programme for the stakeholders as per
the provisions of E- Waste (Management) Rules, 2016 and to
bring informal sector to formal sector through awareness
drives, I[EC campaign, print media etc. on regular basis.

Advertisements in this regard
publish by CECB in the various
news papers in vernacular
language. Copy of publication
is enclosed. One day training
program related to e-waste on

and be performed on regular basis.

implementation  of  District
Environmental Plan  was
conducted by CECB on
20/12/2023.

The above referred actions to be treated as continuous activity Complied

Directions dated 30.01.2024

To provide the updated list of entities engaged in the
generation, recycling & refurbishing of E-Wastes (Producers,
Importers, Recyclers and Refurbishers) and ensure their on
boarding on the E-Waste EPR Portal of CPCB,

Attached as Annexure-1

To issue notice to all such entities who are operating without
registration followed by closure of such entities,

Notice has been issued to M/s
Y.P. Enterprises, beside police
chowki, Snajay Market,
Jagdalpur, vide letter no. 2124
dated 02.02.2024 to obtain
registration under the said rules
(copy of letter attached as
\Annexure -2) No any response
has been received from the unit
till date.

It is to be mentioned that
electrical and electronic item
assembling unit are categorized
under white category, hence
exempted from  obtaining
consent under Water
(Prevention & Control of
Pollution) Act, 1974 and Air
(Prevention & Control of
Pollution) Act, 1981. However
it is proposed to issue Direction

u/s 5 of  Environment
(Protection) Act, 1986 to the
unit  for  not  obtaining

registration inspite of issuing
notice.

To immediately physically verify the facilities of E-Waste
Recyclers and Refurbishers in the State/UT in terms of various
details such as its GPS location, GPS tagged photos/videos,
aste category as raw material (EEE code wise), installed plant

1. Attached as Annexure-3
2. Physically  verify and
photo attached is as per
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& machinery and their actual production capacity, capability,
etc as submitted on E-Waste EPR Portal.

annexure.

To take action against such Recyclers and Refurbishers who
have uploaded their details faisely or not correctly on the EPR
Portal as per verification as at point (c) above and to
recommend CPCB immediately for correcting details on the
EPR portal so as to ensure that no false EPR Certificate is being
generated in the State/UT. Further, necessary changes be also
done in the CTO accordingly and be informed to CPCB.

As per verification done as
mentioned in point (3), the
details submitted by M/s Star E
Processors Village — Baktara,
IP.O.- Godi, Tehsil-Arang,
Distt.-Raipur (C.G.) & M/s
IADV Metal Combine Pvt. Ltd.,
Shed No. 25, Borai Industrial

recyclers/refurbishers including clusters/areas where such
illegal recyclers/refurbishers are operating and to close such
informal recycling/refurbishing units immediately.

Growth Centre,
Rasmada, Distt.- Durg (C.G.)
were found correct.
To carry out drives for identifying informal/illegal E-waste Regular inspection is being

done by Regional Office. No
such illegal
recyclers/refurbishers are found
operating.

To facilitate the transformation of such informal/illegal E-waste
recyclers/refurbishers into formal recyclers/refurbishers and
consent mechanism by way of providing necessary technical
support, hand holding, integrating with schemes in the
SPCB/PCC, etc

NA

To also issue advertisements in the newspapers in vernacular
language for immediately closing of illegal E-waste
recycling/refurbishing operations by the operators who do not
have consent to operate, including for the common public to
inform the same, if any, to SPCB/PCC and take actions as at
point (e) and point (f) above

Advertisements in this regard
publish by CECB in the various
news papers in vernacular
language. Copy of publication
is enclosed as Annexure -4

Directions dated 19.02.2024

To issue notice to all recyclers, who are recycling E-Waste but
not uploading requisite documents, invoices, etc pertaining to
the same as per the above-mentioned guidance document, for
generation of EPR certificates on the E-Waste EPR portal.

NILL

To withdraw/cancel CTO of E-Waste
noncompliance of (a) above.

recyclers for

NILL

To carry out verification of various documents/invoices/
information uploaded by the E-Waste recyclers on the EPR
Portal for quantity of E-Waste procured/collected. recycled,
end product produced and sold for generation of EPR
certificates and also verify their installed plant & machinery
land their capacities and capability

NILL
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Environment Protection Act, 1986 on 30.01.2023

Name of the Board :- Chhattisgarh Environment Conservation Board Raipur

Direction

Compliance status

To provide the updated list of entities engaged in
the generation, recycling & refurbishing of E-
Wastes (Producers, Importers, Recyclers and
Refurbishers) and ensure their on boarding on
the E-Waste EPR Portal of CPCB(Enclose List)

1. Attached as Annexure-1

To issue notice to all such entities who are
operating without registration, followed by closure
of such entities (Enclose Copy)

Notice has been issued to M/s
Y.P. Enterprises, beside
police chowki, Snajay
Market, Jagdalpur, vide letter
no. 2124 dated 02.02.2024 to
obtain registration under the
said rules (copy of letter
attached as Annexure -2)
No any response has been
received from the unit till
date.

It is to be mentioned that
electrical and electronic item
assembling unit are
categorized under white
category, hence exempted
from obtaining consent under
Water (Prevention & Control
of Pollution) Act, 1974 and
Air (Prevention & Control of
Pollution) Act, 1981.
However it is proposed to
issue Direction u/s 5 of
Environment (Protection)
Act, 1986 to the unit for not
obtaining registration inspite
of issuing notice.

S.No
1
2
¥
¢
3

To immediately physically verify the facilities of E-
Waste Recyclers and Refurbishers in the State/UT
in terms of various details such as its GPS location,
GPS tagged photos/videos, waste category as raw
material (EEE code wise), installed plant &
machinery and their actual production capacity,
capability, etc. as submitted on E-Waste EPR Portal

(Enclose details)

1. Attached as Annexure-3
2. Physically verify and photo
attached is as per annexure.
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; take action against such Recyclers and
Refurbishers who have uploaded their details
falsely or not correctly on the EPR Portal as per

verification as at point (c¢) above and to recommend

A
“|As per verification done" as

mentioned in point (3), the
details submitted by M/s Star E
Processors Village — Baktara,

CPCB immediately for correcting details on the P.O.- Godi, Tehsil-Arang,

EPR portal so as to ensure that no false EPR Distt.-Raipur (C.G.) & M/s

Certificate is being generated in the State/UT. ADV Metal Combine Pvt. Ltd.,

Further, necessary changes be also done in the CTO|Shed No. 25, Borai Industrial

accordingly and be informed to CPCB( Enclose Growth Centre,

details) Rasmada, Distt.-  Durg (C.G.)
. were found correct.

5 [To carry out drives for identifying informal/illegal Regular inspection is being
E-waste recyclers/refurbishers including done by Regional Office. No
clusters/areas where such illegal such illegal
recyclers/refurbishers are operating and to close recyclers/refurbishers are found
such informal recycling/refurbishing units operating.
immediately (Enclose details)

"% 6 |[To facilitate the transformation of such NA
informal/illegal E-waste recyclers/refurbishers into
formal recyclers/refurbishers and consent
mechanism by way of providing necessary
technical support, hand holding, integrating with
schemes in the SPCB/PCC, etc.

7 | To also issue advertisements in the newspapers in | Advertisements in this regard
vernacular language for immediately closing of publish by CECB in the various
illegal E-waste recycling/refurbishing operations by|  news papers in vernacular
the operators who do not have consent to operate, |language. Copy of publication is
including for the common public to inform the enclosed as Annexure -4
same, if any, to SPCB/PCC and take actions as at
point (e) and point (f) above (Enclose details)

¥
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‘Updated List of E-Wastes Producers, Importers,
Recyclers and Refurbishers '
i S. No. Name and Address Type Status of EPR |
Registration
1. | M/s. Akash Import, Producers/ Registration

House No. 807, Near Little Angel | Importers
School, sundar Nagar, Raipur,
Chhattisgarh- 492001

2. |M/s. Arham Technologies Pvt. Producers/ Registration
Ltd., Importers

Shop No. -5, Chitrakut Complex,
Jawahar Nagar, Raipur,
chhattisgarh-492001 :
3. | M/s. New Peripherals Technology Producers/ Registration
Private Limited, Importers
P Lunawat Shop No. 14, 16, 20, 21
and 22 Millenium Plaza, Raipur,
Raipur Chhattisgarh- 492001

4. | M/s. Lambent Technologies, Producers/ Registration
B-36, VIP City, Saddu, Raipur, | Importers
Chhattisgarh- 492001
5. | M/s. Vinod Medical Systems Producers/ Registration
Private Limited, Importers
B 1-2, Sai Nagar, Near Devendra
Nagar Railway Crossing, Raipur,
Chbhattisgarh - 429001

6. | M/s Star E Processors, Recyclers Registration
Village-Baktara, P.O.- Godi, Tehsil
Arang, Raipur, Distt. - Raipur
3 (CL3.)

' 7 | MJs. Lokesh Agarwal Digital Print | Producers/ Registration
Solutions, Importers
105, Mangli Bazar, Pendra Road-
Distt. Gaurela-Pendra-Marvahi
(Chhattisgarh) _
8. |M/s ADV Metal Combine Pvt.| Recyclers Registration
Ltd.,

Shed No. 25, Borai Industrial
Growth Centre, Rasmada, Distt.-
Durg (C.G.) |
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- Llst of raw matenal code wise "

E 1. Categories of electrieal and electronic equipment - Electrical aﬁd
No. : | e]ectromc equipment
. code
0} nformation technology and telecommunication equipment: - ‘
i [Centralized data processing: Mainframes, Mlmcomputers ' ITEW1
' 'jPersonal ‘Computing: Personal Computers (Central Processmg unit with lTEW?__
input andoutpu& dewces)
Personal Computing: ‘Laptop Compuiters (Central Processing unit with ITEW3
input andoutput dewces)
Personal Computing: Notebook Computers . ITEW4
Person;af Computing: Notepad Computers ITEWS
Printers including cartridges ) ITEWG
Copying Equipment ITEW7
Electrical and Electronic Typewriters \ . ITEWS
User terminal and Systems ' i _ ITEW9
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ity discharge lamps, including pressure sodium |
metal halidelamps

amps and

OW pressure sodjum lamps - .
Other lighting or equipment for the purpose of spreading or cb'mrolﬁing
ightcxcfuding filament bulps .

Digital camerg
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- 21 :
W
Large cooling appliances
IFreezers —— S
LSEEW2
Other lurge appliances nsed for refrigeration, conservation and e
food ) vation and storage of LSEEW3
Clothes dryers
- SEEW4
Dish Washing Machines ]L:;I:;S
Electric cookers I Wit JWG
'Llectuc sfoves :ZE;W?
—Llcclnc hot plates st
M g LSEEWE
icrowaves ave
‘ aves, Microwave Oven LSEEW9
Sllher Iall ge appliances used for cooking and o!hcr processing of food LSEEWI0
t ¢ T
ectric heating appliances LSEEW1]
blgctr.xc radiators LSEEW[2
Other large appliances for hcatnu,woms bcds sealing furmturc LSEEWI3
{Electric fans _ f | - LSEEWT4
Other fanning, exhaust ventilation and conditioning equipment LSEEWIS
[Vacuum cleaners T ) - “LSEEWIG
[Carpet sweepers - _ 'ZI,_SEE_WW :
[Other appliances fof-c]eaning LSEEW18
: prplllances used 'f‘or sewing, knitting, wea\iing and other processing--for ' LSEEWI9
textiles s,
{lron-and other appllances fori lromng, manglmg and other care of clothing LSEEW20
'Gnnders, coffee machines and equipment for openmg or sealmg LSEEW21
;.contamers orpackages .
1Smoke: detector By LSEEW22
 [Heating Regulators ' "~ LSEEW23
Thermostats e T LSEEW24
‘;_?Automatic dxspensers for hot dnnl-.s R : LSEEW25
2 i Automatic d1spenscrs Tor hot or cold bottles orcans LSEEW26
2t Automauc dispensers for solid. products ' LS-EEWZ?_ _
: |Automatic dispensers for money - - LSEEW28
1All appliances which. deliver automattca] ly all kinds of products LSEEW29
{Indoor-air ‘purifier : LSEEW30
Halr dzyer N , -LSEEW :
: ‘z_._:Blcctnc shaver : LSEEW-‘? i
‘ Elcctrxc kettle LSEEWJ
{Electronic dlsplay panels/board/visual display unit LSEEW34
(iv) 'E_iejc.:‘tr-lcal and Electronic Tools (With the exception of large- Seale
.S:ia._ﬁ_pl__’_lary] ndustrial Tools) ST
Drills ;
EETW2
{Saws
EETW3
Sewing Machines : WA
Equipment for turning, milling, snndmg, grinding, sawing, cutting, EE
Lsheanng, drilling, making holes, punching, folding, bondmg or sirular
processing of wood, metal and other materials
EETWS

Tools for nvcimg, nailing or screwing or removing rivets, nails, screws
or similaruses
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B , v ools for welding, soldering, or similar tse

Equipment for Spraying, spreading, dispersing or other tre
: °F Baseoussubstauce by other means

Tools for mowing or other gatdening acliviies %
v) Toys, Leisure and Spor(s Equipmen( ‘

Eleetrical trains or car racing sets T
By LSEW]

atment of liguiq

[Hand-held video Rames consoles

T : Video pames : s, i E T :LSEWZ
Bompi Kine. 52 — TLSEW3
{Computers for biking, diving, running, rowing, eic. TLSEWa J

3 Spj’or'ls equipment with electric orelectionic components ) W
Avi) ™M cAd'icalr Devices (With the Exécplion of All Implanted and In fected \J
L E ;Rr.oducts ; ‘ HESGE | §

{Radiotherapy equi_pmem and accessories i : 7
[Cardiology equipmentangd accessories
; _ﬁalysis €quipment and accessories

,i . “+[Pulmonary ventilators ang aceessories

& _ |0 INuclear Medicine Equipmerit_-and.accessuﬂcs

{Laboratory equipment fdﬁn_\’%itro'diagnosis and accessories

Analysers and accessories ' MbW? 2 [
Magnetic Resonance Imaging (MRI), Positron Emission Tomography MDW8 7

(PET) Scanner, Computed Tomography (CT) Scanner, & Ultrasound |
Equipment along withaccessories :

Fertilization tests equipment and accessories : MDW9

Other electric appliances/equipment/kits used for preventing, screening, MDWI10
detecting, ‘monitoring, evaluating, reviewing, examining, investigating,
fprobing, treating illness sickness, disease, disorder, affliction, infection,
injury, trauma, abuse or disability including the Mobiles, Tablets or any |
_fother device with the features ‘having the potential of sex selection.and
_ ltheir accessories e MR L. e o A T o :
i) fiﬁﬁbp?ﬁi&rﬁllnstrumen_ﬁ 38 |
Tt S analyser - IR ' LIW1 |
, Equipmentfhavi_ng_ cleétrica:lfénd electronic components Lmwz 7
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Annexure- |

In the state of Chhattisgarh details ol e-waste gencrated by manufacture/
producer/bulk consumer in the year 2022-2023 is given below :-

Categories of E-Waste Generated along with their quantity

S | Name and address of Manufacture Code Quantity
| no. Producer/Dismantler MT/Year

1. | Kirshan Enterprises ITEW 15 5.8
i Kh. No. 25/18, Ground Floor, Street -
| | No. 7, Jain Colony, New Delhi

2. | Karo Sambhav Pvt Ltd ITEW 2, CEEW 1, 36.295

408 & 409, Suncity Business Tower, ITEW 15
Sector 54. Golf Course Road, :
| Gurgaon. Haryana s U S

3. | ADV Metal Combine Pvi. Ltd.. i ITEW 15 _].L 4.639
_ f—i.ﬁ: Aruele: Mlual ngpon Steel B ITEWSE, CEEWS | 3830 |

5. | Govt. Dr. Bhimrao Ambedkar PG ITEW 2, ITEW 6, CEEW 1 0.34
i | College,Dongargaon " R ik el
| 6. | Direct Collection —~— ~~ [ITEW 15, ITEW6,ITEWS | 70 ___

7. | Sandeep Enterprises r __ITEW 15, ITEW 6 435 |
| 8. | AtoZ Supplier s ITEW 15 )

9. | Taj Scrap L ITEW 6 0.54 B
| 10. | Jiten Enterprises e ITEW 2, ITEW 6 8.045 |
11. | Distt. Hospital, Durg - ITEW 2, GENERAL 0.266 |

1. ] No. ofﬁrms W ho have suhmztted Annual report Torthﬁ Yeal 2022 | 01 ]

2. | Show cause notices issued for the non comphame of the pro\'lsmm No.

Sl __|f of c-west manepment rdles2016 " < v - o o _ ]

| a} P1oduur/manutauurcr ST U . T

b) Collection NA :
mel‘C/Re\,\ cIcr/Dlsmantier - )

b 9
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BEFORE THE NATIONAL GREEN
PRINCIPAL BENCH, NEW D;%II:UNAL'
Execution Application No, 04/2024
In Original Application No, 512/2018
M.A. No. 092024
In Original Application No, 51272018

Shailesh Singh S/o Mr. Babu Singh

Applicant
State of UP &Ors e
co :
Respondent(s)
Bharat Banavalikar Applicant in EA
VAKALATNAMA

KNOW ALL to whom these presents shall come that Uwe, Mr. Shitesh K v .
Chhatisgarh Environment Conservation Board, Reipur do herebyappoint, . " " Torized represeniative of

Abhinay Sharma (D/2192/2011), Pooran Chand Roy (D/11009/2021), Kirti V
(D/5897/2022), Deeksha Prakash (D/4182-A/2022), G AN TR NE N1, Pl Kharins

(Hereinafier called the Advocate) to bemy/our Advocate in the above-noted case and authorize: -

To act, appear plead in lheabovc-notedcas;in!hisCouﬂorinanyo!thomﬂnwhich the same may be tried or heard and
also in the appellate Court including High Court to payment of fees separately for each court by me/us.

To sign? file verify and present pleadings, replications appeal cross-objections o petitions for executions, review, revision,
restorations withdrawal compromise or other petition, replies, objections or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages.

To file and take back documents.

To withdraw, or, compromise the said case or submit to-arbitration any differences or disputes that many arise touching or in
any manner relating to the said case, . ;

Totake out execution proceedings.

To deposit, draw and receive moneys, cheque and grant receipt thereof and to do all other acts and things Which may be
necessary to be done for the progress and in the course of the prosecution of the case.

To appoint and instruct and other Legal Practitioner authorizing him to excrcise the power and authority hereby conferred
upon the attorney on our behalf..

And /We the undersigned do hereby agree to rectify and confirm acts;lqnc by the Advocate or his substitute in the matter as -

as if done by me/us to all intents and purpose. ) . K
:zyx’dul;r\vo:nmd‘c:akc that vﬁ‘z or my/our duly suthorized agent would appear in Court on all hearings and will inform the
Advocate for appearance when the case is called.

: undersi do hereby agree not to hold the advocate or his substitute responsible for the result of the said case i'n
m of hz’?bl:nce, ﬁ':ms:;te Court when the said case is called up for hearing, or any negligence of the n@

Advocate/s or his/their Substitute.

: by mefus to be paid to
o] od do hereby agree that in the event of the whole or any part of the fee agreed ] (

&endhdec 2ere“:1‘::inx;mpai: he.'tl{cy shall be entitled to withdraw from the prosccution of the said case until the same is
paid uva?my costs are allowed for an adjounment, the Advocate would be cntitled to the same. The free sewtled is only for

the above case and Court.
. IN WITNESS WHEREOF /'We dth nto set my/our hand to those presents the contents of which have been understood
by mefus this ...8th..... day of .... .Lﬂ;.........orzou

Accepted subject to the terms of fecs. /w'
Client

Chief Chemist
Atal Nagar, Raipur (C.G)
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NCT OF DELHI COURT FEE
DLCT0112584G2420P
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